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Short title.

Insertion of
Section 7-A.

New colleges to
require
permission For
establishment
and affiliation.

MADHYA PRADESH BILL
No. 6 or 2011.

THE RAIMATA VIJAYA RAJE SCINDIA KRISHI VISHWAVIDYALAYA
(SANSHODHAN) VIDHEYAK, 2011.

A Bill further to amend the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya
Adhiniyam, 2009.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows:—

I. This Act may be called the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya
(Sanshodhan) Adhiniyam, 2011.

2. After Section 7 of the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya Adhiniyam,
2009 (No. 4 of 2009), the following section shall be inserted, namely:—

*“7-A. (1) Every person desired of establishing any college for instructions, teaching and
training in Agriculture and allied Sciences within the jurisdiction of the University shall make
an application containing detail information to the State Government or such authority as the
State Government may, by order, specify, for grant of permission to establish and administer
or run such college.

(2) On receipt of application, the State Government or the authority specified by it, shall,
after making such enquiry as it may deem fit, grant permission subject to such terms and
conditions, if any, as it may deem fit to impose.

(3) Every college established after obtaining permission shall be affiliated to the

University and such college shall be admitted to the privileges of the University under the
provisions of the Act.”.

STATEMENT OF OBJECTS AND REASONS

At present there is no provision in the Agriculture Universities Acts of the State for establishing the Agriculture
Colleges in the private sector. Therefore, it is necessary to make the provision for establishing the Agriculture Colleges
in the private sector so that the State can enhance the capacity of teaching, training and research in Agriculture Sector
for large number of students in the State. The teaching, training and research in Agriculture and allied sector will
enhance the opportunities for self employment specially for rural youth. In order to achieve this object suitable
amendment is proposed in the Rajmata Vijaya Raje Scindia Krishi Vishwavidyalaya Adhiniyam, 2009 (No. 4 of 2009).

2. Hence this Bill.

BHOPAL :

DR. RAMKRISHNA KUSMARIYA.

DATED the 5" March, 2011. Member-in-charge.
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